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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
CUTTACK BENCH 

ORDER SHEET 

O crt4 	Apphcation No ................. 11 .................................. of 200 

Applicant(s) 	 Respondent(s).L.0 

Advocate for Applicant (s) .MJ...............Th- ............. Advocate for Respondent(s) 

ORDERS OF THE TRIBUNAL 

' 
1.0RDER_DTED_27012004 

Heard Mr.S.B.Jna,1earfled Counsel 

a)pearing for the Applicant and Mr.R.C.Rath, 

learned Standing counsel for the Railways;on 

whom a cO2y of this petition has already been 

served. 

Applicant,who carTe on transfer from 

iaragpur to saralpur during iay,2003, 

having faced a transfer from Sambalpur to 

Bhuhaneswar in Noverrer,20031haS filed this 

Original Application uncer section 19 of the 
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NOTES OF THE REGISTRY ORDERS OF THE TRIBUNAL 

• min istrative Tribunals Act, 195; aft 

filing t;o representations under Ane:t.;. 

4 dated 20th November,2003 and Annexure3 

A 23rd Decerrlber,2003.It appears that hi 

representations have not yet been favo 

l3oked into.Mic3-aCademic transfer of the 

JL Applicant,who is a member of the Scheduled 

Caste Conmunity,has given rise to the heart- 

hurLing.hjs Children's Education etc.are the 

his grounds on which the Applicant raised 

grievances:which ought to have been looked 

into by his author ,  ities/RespondefltS.TraflSfer, 

a1thogh an incident of service,should 

always be properly examined for a healthy 

oersonal management and,therefore,we dispose 

of this O.A. at this admission stage, 

reguiring the authorities of the Applicant/ 

Respondents, to look into the grievances of 

the Applicant in its pro,er perspective by 

treating his averments made in this O.A. to 

be a pirt of his representations to the 

Respondentsste4sbeve.Ifl the meantirne,the 
. .; 

Respondents should allow the e.pplicant to 

continue at sa-ribalpur;notwithstanding, the 

impuTned order of transfer under Annexure-1 

dated 11-11-2003,until they take a decision 

in his representation/on his grievance. 

In all fairness,the Respondents should allow 

the Applicant to 	continue at Samba ipur 

atleast till the end of the present academic 

session. 

Send copies of this order alongwith 

Co ies of this O.A. to the Respondsnts 



3,  
free copies of this order be given to learned 

counsel for both sides. 
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